GOVERNMENT OF INDIA
MINISTRY OF CIVIL AVIATION
LOK SABHA
UNSTARRED QUESTION NO. : 4992
(To be answered on the 25" March 2021)

BILATERAL AIR SERVICE AGREEMENTS

4992, SHRI GURJEET SINGH AUJLA

Will the Minister of CIVIL AVIATION ;
airors faameror oot be pleased to state:-

(a) whether there is a plan to allocate equal bilateral air service agreements rights
for Amritsar to foreign airline operators “at par” with other airports of India like
Delhi, Mumbai, Lucknow, Jaipur, Ahmadabad, Trichy, Kochi etc; |

(b) if so, the details thereof; and

(c) the criteria for deciding bilateral rights of ‘Point of Call’ and number of seats to

different airports in India? - - . |
| ANSWER

Minister of State (IC) in the Ministry of CIVIL AVIATION

A e A 50 | P A (Shri Hardeep Singh Puri)

(a) to (c): Operations of foreign airlines are governed by bilateral Air Services
Agreement (ASA) between India and the respective country (which has designated
the airline). Any designated foreign airline can operate to/from a point (airport) in
India if it is designated as a point of call in the ASA. Presently, Amritsar is
available as a point of call to the designated carriers of Afghanistan, Armenia,
Austria, Iran, Jordan, Kyrgyzstan, Qatar, Russia, the Slovak Republic,
Turkmenistan, Ukraine and Uzbekistan, S

Grant of point of call depends upon the principle of reciprocity and balance of
benefits. At present, the Government of India follows a poelicy of promoting more
international operations by Indian carriers from non-metro points either directly
or through their own hub & spoke operations. Accordingly, to support the Indian
carriers, the points other than metros are not being granted as points of call to
foreign countries so that the hubs may be created within India and not outside of
India. However, Indian carriers are free to operate from non-metro airports as
well. o
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